~

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
: o JAIPUR BENCH B

_ Jalpur th|s the 10th day of January, 2011
S ORIGINAL APPLICATION NO. 051201
 CORAM - |

. HON'BLE MR. M.L. CHAUHAN, JUDICIAL MEMBER |
HON'BLE MR. ANIL KUMAR, ADMINISTRATIVE MEMBER -

Uma Shankar learl son of Shri R S. Tiwari, by caste Brahmln aged

~about. 60 years, resident of V|Ilage and Post Raja Khera presently

retlred on 31 01. 2010 as PRI (P), Dholpur
r' B ...... Appllcant
(By.A:d\'/o'cate:TMr.: PN, Jatt) . |

S VERSUS
1 L_Inion of 'India through Secretary to ‘th_e\ Go\/ernment of»_ India, |
- -Department of Post, Dak Bhawan, Sansad Marg, New Delhi. .

- 2..Chief Postmaster General, Rajasthan Circle, Jaipur. 4

: 3 Superlntendent Post Ofﬁces Dholpur D|V|S|on Dholpur

- | | | | | ...... V....Respondents__
(.By Advooate:"--4--—4',--.--‘—45;.-)
C  ORDER (ORAL)

The grlevance of the appllcant in thlS' case is that'although
charge memo was |ssued on 23. 07. 2009 and prosecutlon evndence is
. ;_ .\ _— ‘(/over and not only that the apphcant has also submlttedc
-‘W;ritten' statement of defense on 12. 04 2010 st|lI nelther the lnqu1ry

report nor the flnal order has been passed by the Dlsc1pI|nary Authorlty
~in _the aforesald pendlng |nqu1ry Under these CIrcumstances the
| apphcant has prayed’that d|re(_:t|on may be glven to the respondents,to

decide his disciplinary case expeditiously. -

2. 'In view of what_has_ been stated above and more particuIarI,y;
when the p'rosec‘ution evidence' are oyer' and the applicant had also '

.



S

submitted his written statement of defense, We are of the V|ew that |t
‘will be |n the mterest oF]ustlce if the dlrectlon is glven that Inqu1ry

ot Gireadysubmitted,

jawas:fa;asqaﬁsslbie_wtﬁm:a%aersefm:mﬁﬁﬁas from the

date of re_teipt of a copy of this order. Order accordingly. '

3. With these observations, the OA is disposed of at admission

stage itself with no order as to cdsts_.
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" (ANIL KUMAR)- - . ' ‘ (M.L. CHAUHAN)
- MEMBER (A) e : MEMBER (J)
AHQ



